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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,PRINCIPAL
BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 175 OF 2025

IN THE MATTER OF:

Farukh ...Applicant
VERSUS

Gram Panchayat Bhangoh & Ors. ...Respondent(s)

OBJECTIONS / REPLY ON BEHALF OF RESPONDENT NO. 1 AND 2 L.E.
GRAM PANCHAYAT BHANGOH AND M/S S.R. ENTERPRISES
(PROJECT PROPONENT)

Most respectfully showeth:

1. That the present reply is being filed on behalf of Respondent No. 1 i.e. Gram
Panchayat Bhangoh through its Sarpanch and Respondent No. 2 i.e. M/s
S.R. Enterprises (hereinafter also referred as project proponent), most

respectfully submitting as under.

2. That before giving the reply to the Original Application filed by the
Applicant against the Respondent no. 1 & 2 herein, it is submitted that each

and every averment and allegation made against it are false and are denied.

3. At the outset, the answering respondents submit that the present Original
Application is wholly misconceived, false, frivolous, and based upon

incorrect, exaggerated, and misleading allegations. The applicant has
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approached this Hon’ble Tribunal without clean hands and has deliberately
suppressed the true and material facts. The allegations regarding illegal
mining, illegal cutting of 15,000-20,000 trees, destruction of wildlife,
removal of bajri, stones and sand, and environmental degradation are
absolutely baseless, unsupported by any scientific material, survey report,
forest report, satellite imagery, or any competent authority record. The entire
application has been drafted on assumptions, conjectures, and bald
allegations only with the intention to obstruct lawful activities being carried

out pursuant to valid governmental permissions.

. It is submitted that the land in question bearing Khewat/Khatoni No. 481,
Khasra No. 82 Min, measuring 174 Kanal 14 Marla situated in Village
Bhangoh, Tehsil Tauru, District Nuh, is Panchayat land (Shamlat Deh) and
not private forest land, protected forest land, or notified eco-sensitive zone.
The applicant has intentionally attempted to portray the said land as dense
forest land containing 15,000-20,000 old trees and wildlife habitat, whereas
no such factual position exists on the spot. The applicant has not placed on
record any report of the Forest Department, Wildlife Department, or any
competent authority to substantiate such wild allegations. The allegations are
imaginary and have been made only to create prejudice against the

answering respondents before this Hon’ble Tribunal.

. It is further respectfully submitted that the activity undertaken by
Respondent No. 2 was not illegal excavation or illegal mining as falsely
alleged by the applicant. The excavation activity was undertaken strictly
pursuant to permissions and approvals granted by the competent authorities
under the applicable mining and Panchayat laws. The answering respondents

categorically deny the allegation that any excavation was undertaken without
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lawful authority. Valid permissions/permits bearing Permit No. 41 and
Permit No. 669 were duly issued by the competent authority after due
consideration and recommendation of the concerned departments. The
applicant has intentionally concealed these material facts from this Hon’ble
Tribunal and has attempted to mislead the Court by portraying the activity as
unauthorized. Copy of the permit no, 41 and 669 are annexed herewith as

Annexure R1.

. It 1s submitted that Respondent No. 2 namely M/s S.R. Enterprises had
moved a lawful application dated 30.08.2024 before the Mining Officer
seeking permission for lifting of soil in phased manner from the uneven
Panchayat land. In the said application, it was specifically stated that the
land was uneven and required leveling and that soil lifting was proposed in
three phases. The application itself clearly establishes that the purpose of the
activity was leveling and development of Panchayat land and not illegal
mining as falsely alleged by the applicant. The activity was therefore
transparent, regulated, and within the knowledge of all concerned
authorities. Copy of the letter dated 30.08.2024 is annexed herewith as

Annexure R2.

. It is pertinent to submit that the Gram Panchayat, through its Sarpanch, had
also communicated to the concerned authorities that the Shamlat land in
question was uneven and rough and required leveling by removal of excess
soil along with creation of drainage pathways for proper discharge of water.
The proposal was therefore aimed at public utility, improvement of
Panchayat land, and prevention of waterlogging. The Panchayat had
accordingly resolved that controlled lifting of soil up to prescribed depth
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would facilitate leveling of land and improve its utility for public purposes.

Copy of the letter of communication are annexed herewith as Annexure R3.

. It 1s respectfully submitted that the permission granted by the competent
authority was not unconditional or arbitrary. Detailed safeguards and
conditions were imposed while granting approval. The project proponent
was directed to deposit the prescribed amount in the Gram Panchayat
account, ensure payment of royalty to the Mining Department, prevent
damage to adjoining private lands, commence work only after proper
measurement, maintain roads used for transportation, and restore and level
the land after completion of work. It was also specifically directed that under
no circumstances should excavation exceed 5 feet. Such stringent conditions
themselves demonstrate that the entire process was regulated and supervised
by statutory authorities and cannot by any stretch be termed illegal or

clandestine.

. The answering respondents further submit that the Development and
Panchayat Officer vide letter dated 12.08.2024 had clearly recorded that the
land in question was not reserved or protected under Sections 4 and 5 of the
Forest laws and that no plantation by the Forest Department existed over the
said land. It was specifically observed upon inspection that the land was
uneven and rough and therefore recommendation was made for lifting of soil
up to 5 feet only. The said recommendation was further supported by the
Mining Officer, Mines and Geology Department, Nuh, who also forwarded
the applicable Rules namely Haryana State Minor Minerals, Rehabilitation,
Stocking, Transportation and Prevention of Illegal Mining Rules, 2012.
Thus, the permission was granted only after due verification by the

concerned authorities and after ensuring that the land was neither protected
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forest nor subject to any prohibition. Copy of the letter dated 12.08.2024 is

annexed herewith as Annexure R4.

10.1t is submitted that the applicant has made reckless allegations of cutting of
15,000-20,000 trees through the present OA without placing on record any
tree enumeration report, forest inspection report, photographs, satellite
records, or environmental assessment. Such allegations are inherently
unbelievable and exaggerated. Had there been such massive tree cover or
alleged destruction, the same would have been reflected in official forest or
revenue records. No notice, prosecution, or environmental violation report
has ever been issued by the Forest Department against the project proponent
regarding illegal felling of trees. The allegations are therefore false,

concocted, and liable to be rejected outrightly.

11.That it is further submitted that the applicant has intentionally concealed the
fact that the Panchayat land in question was under illegal encroachment by
private persons and that the Gram Panchayat had been taking continuous
steps for removal of such encroachments in accordance with law. In this
regard, the Sarpanch had already submitted a complaint dated 06.10.2023
before the Tehsildar regarding encroachment over Khasra No. 82. The
concerned revenue authorities had also conducted proceedings in this regard.
The present application appears to have been filed by applicant himself and
in connivance with encroachers and interested persons only to obstruct
lawful action of the Panchayat and to frustrate the removal of illegal
occupation from Panchayat land. Copy of the compliant and report of

tehsildar are annexed herewith as Annexure RS (Colly.).

12.That it is pertinent to mention that the District Magistrate vide order dated
15.03.2024 had appointed the Executive Magistrate for taking appropriate
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action regarding the encroachment issue. Further, the Development and
Panchayat Officer had also addressed a communication dated 16.03.2024 to
the Superintendent of Police seeking police assistance for removal of
encroachment from the Panchayat land. These official actions clearly
demonstrate that the Panchayat was acting to protect public land and public
interest, whereas the present proceedings have been initiated with oblique
motives to interfere in lawful governmental action. Copy of the Order of DM
dated 15.03.2024 and letter of Development Officer dated 16.03.2024 are

annexed herewith as Annexure R6.

13.That the answering respondents further submit that the applicant through the
present Original Application has made scandalous and defamatory
allegations of bribery against public officials and Panchayat representatives
without any evidence whatsoever. Allegations that the Sarpanch paid illegal
gratification to obtain permission are serious allegations which have been
made casually and irresponsibly without any complaint, investigation, or
supporting material. Such reckless allegations deserve to be deprecated,

hence false and denied in toto.

14.1t is respectfully submitted that the Hon’ble Tribunal exercises
environmental jurisdiction based upon credible environmental injury
supported by cogent material. In the present case, there is no environmental
assessment report, no forest violation report, no groundwater report, no
biodiversity assessment, and no expert material to establish any
environmental damage whatsoever. The entire Original Application is
founded upon bald allegations unsupported by evidence and therefore

deserves dismissal.
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15.That the answering respondents further submit that they have acted
bonafidely and strictly within the framework of permissions granted by the
competent authorities. All activities were subject to regulatory supervision
and compliance with conditions imposed by the authorities. There was no
intention to cause environmental degradation, nor was any prohibited

activity undertaken by the answering respondents.

16.1t is respectfully submitted that every averment and allegation made against
the answering respondent ground and Prayer in the present Original

Application are false, hence, denied in toto.

PRAYER

In view of the above facts and circumstances, it is most respectfully
prayed that this Hon’ble Tribunal may be pleased to dismiss the present
Original Application being false, frivolous, and devoid of merit, with

exemplary costs in the interest of justice.

Respondent No. 1 & 2
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,PRINCIPAL
BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 175 OF 2025

IN THE MATTER OF:

Farukh ...Applicant
VERSUS

Gram Panchayat Bhangoh & Ors. ...Respondent(s)
Affidavit

I, Ravi kumar Dayma, S/o Sh. Rajesh, Aged about 30 years, R/o 49, Milakpur,
Goojar, Alwar, Rajasthan- 301018, do hereby solemnly affirm and declare as

under:

1. That I am the proprietor and authorized signatory on behalf of Respondent
No. 2 I.e. M/s S.R. Enterprises in the present Original Application and well
versed and acquainted with facts and circumstances of the case and thus

competent to swear this affidavit.

2. That the accompanying Response/Objection to the Original Application has
been drafted by my counsel under my instructions and contents thereof have
been read over and explained to me in my vernacular which are true and
correct to my knowledge, the contents thereof may kindly be read as part

and parcel to this affidavit also and not repeated herein.

3. The contents as stated above are true and correct to my knowledge and

belief.
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DEPONENT

Verification

Verified at New Delhi on  May 2026 that the contents of the above Original
Application are derived from the official records and personal knowledge and are
correct and true to the best of my knowledge and belief. Nothing material has been

concealed therefrom.

DEPONENT
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,PRINCIPAL
BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 175 OF 2025

IN THE MATTER OF:

Farukh ...Applicant
VERSUS

Gram Panchayat Bhangoh & Ors. ...Respondent(s)
Affidavit

I, Sakiba, Sarpanch, Aged about  , Gram Panchayat Bhangoh, Tawadu, District
Nuh, Haryana, Presently at New Delhi, do hereby solemnly affirm and declare as

under:

I. That T am the Sarpanch of Gram Panchayat Bhangoh on behalf of
Respondent No. 1 i.e. Gram Panchayat Bhangoh in the present Original
Application and well versed and acquainted with facts and circumstances of

the case and thus competent to swear this affidavit.

2. That the accompanying Response/Objection to the Original Application has
been drafted by my counsel under my instructions and contents thereof have
been read over and explained to me in my vernacular which are true and
correct to my knowledge, the contents thereof may kindly be read as part

and parcel to this affidavit also and not repeated herein.

3. The contents as stated above are true and correct to my knowledge and

belief.

10
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DEPONENT

Verification

Verified at New Delhi on  May 2026 that the contents of the above Original
Application are derived from the official records and personal knowledge and are
correct and true to the best of my knowledge and belief. Nothing material has been

concealed therefrom.

DEPONENT

11
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Annexure R6

Order
In i etion-22(1) and
FRETEISe of (e powers conferred upon me ander Section=< (1)

23(11) of the C

ode .
Magistrate Nul of Crimina| Procedure 1973, I, Dhirendrn I hadgnti,
o 7982756120) as Duty

achment al

IAS, District

here ;
ereby appoin( Sh, Surjeet BD&PO, Tauru (

inin > T JICro
& law and orqer during removal of unauthot ized el
District-Nuli a8 mentioned in

Magistrate for Main(,

Khasra No, g
- 84, Gram p
Panchayq, Bhangoh, Block Tauru

letter No.509, ¢
* » Ualed 13,
+3.03.2024 ol Block Development and Panchay

at Officer, Tauru.

e

The . . il
Duty Maglstra[cs will exercise the powcrs of Exeeulive Magistri
shall

c CO 4 . .
de of Crimina] Procedure 1973. The concerncd department

i , .
- staylstatus-quo from any court on the land in question and

Distma‘trnlc,

Nuh.

6 39-y2 /MB, Dated. (57— 03-2 ¢,

A copy is forwarded to the following for information & nccessary

action:-
1. rSﬂL;;;:;;:;z:dem of Police, Nuh is requested to provide police force to duty
2. Sub Divisiona] Officer (C), Tauru.
3. Block Development and Panchayat Officer, Tauru w.r.t his letter No. 509, dated
13.03.2024,
4. PAtoDC

District { istrate,

Nuh.

o ——
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